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PART IV.

Regulations, Orders, Notifications and Rules, of the Government 

of India, of the Government of Bihar, and of the High Court, 
Papers extracted from the Gazette of India and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps.

Now therefore, in exercise cf the 
powers conlcrred by sub-rule (2) of rule 81 
of the Defence of India Rules, the Central 
Government is pleased to direct—

HOME DEPARTMENT.

NOTIFICATION;
The 4th October 1940. 

No.7472-C.—The following notification 
ky the .Government of India is republished 
for general information.

(a) that freights or fares for the carriage 
of cargoes or passengers iu any 
vessel registered in British India 
under the Merchant Shipping Act, 
.1894, shall not be charged at rates 
higher than those which were 
being charged for the carriage of 
cargoes or passengers in or on any 
such vessel, or vessels of a similar 
class, engaged iu voyages of 
a like nature, on the-1st June

By order of the Governor,
J. BOWSTEAD,

to Government. 'Cliiej Secretary
DEPARTMENT of commerce.

Merchant Shipping (War)- 
The 19th September 1910.

No. 1GC-M.I.W. (3)/4°.— 
appears to the Central Govcmnien 
necessary so to do for securing the f ■ -n„ 

Prosecution of the war, nr.d ,jfe 0f
Applies and services essential to

community;

1940;
(b) that no vessel registered in British 

India under the Merchant Shipping 
Act, 1894, shall be hired for any 

at rates higher than these 
to time be 

Government

Whereas it 
to be

purpose 
which may from time 
fixed by the Central

the
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Central Government is pleased to d' 
that the following further amendments bo made in the Enemy Property (pnw , 1 
and Registration) Older, 1939, namely

In the said Order—
I. In paragraph 5, after the 

“ decree ”, the words or orders of 
other authority ” shall be inserted.

II. For sub-paragraph (!) 0f paragraph 11
the following sub-paragraph shall isubstituted, namely:— ue

•■•(I) There shall be retained by the 
Custodian fees equal to two per centum 
of---

The 10th September 1040.
No. 160-M.I.W. (3)/l/40.—Whereas it 

appears to the Central Government to be 
expedient so to do, with a view to securing 
that certain vessels registered in British 
India arc used in such manner only as the

consider expedient
word

anyCentral Government 
in the interests of the efficient prosecution 
of the war, and for the maintenance of 
supplies and services essential to the life of 
the community;

of theNow THEREFORE, in
powers conferred by sub-rule (.7) of rule 65 
of the Defence of India Buies, the Central 
Government is pleased to direct that—

(a) no vessel registered in British India 
under the Merchant Shipping Act, 
3804, which, prior to the Jst June 
1940, was employed in trading 
between ports on the continent of 
India, or between the continent of 
India and any port or place in 
Burma or in the island of Ceylon, 
and which is intended to be em­
ployed otherwise than in such 
trade, and

exercise

(a) the amount of monies paid to him;
(b) the proceeds of the sale or transfer

of any property which is vested 
in him or of which the right of 
transfer is vested in him; and

(e) the value of the residual property, 
if any, at the time of its transfer 
to the original owner: Provided 
that in the case of a firm whose 
property is vested in the Custodian 
but allowed by the Custodian to 
be managed by some person 
specially authorised in that behalf, 
there shall be levied a fee of two 
per centum of the gross income of 
the firm or such less fee as

(b) no vessel registered iu British 
India under the Merchant Ship­
ping Act, 1S94, which, prior to 
the 1st June 1940, was employed 
in trading between Bangoou, 
Colombo and the Bed Sea, and 
which is intended to be employed 
otherwise than in such trade,

shall proceed to sea from any port whether 
within or outside British India, except 
under the authority of a licence granted 
by the Central Government; and a licence 
granted in respect of any vessel under the 
provisionsof this Older may be granted 
subject to such limitations and conditions 
«is the Central Government thinks fit to 
impo. e with respect to—

(?) the trades in which the vessel may 
be engaged and the voyages which 
may be undertaken by the vessel;

(it) the class of cargoes or passengers 
■which may be carried in the 
vessel;

(tii) the hiring of the vessel and the 
terms upon which cargoes or 
passengers may be carried iu the 
vessel;

may
be specifically fixed by the Central 
Government after taking into con­
sideration the cost of direct
mangement incurred by Govern­
ment the cost of superior super­
vision, and any risks that may be 
incurred by Government in respect 
of the management

H. C. PBIOE,
Secy., to the Govt. of India.

The 2ht September 1940.
No. 553-0.B./40. — In exercise of the 

powers conferred by section 2 of the Defence 
of India Act, 1939 (XXXV of 1939), the 
Central Government is pleased to direct 
that the following further amendment shall 
be made in the Defence of India Buies, 
namely :—

For sub-rule (Z) of rule 51 of the said 
Buies, the following sub-rule shall bo sub­
stituted, namely: —

“(1) The Central Government or the Pro­
vincial Government may, with a view to 
protecting the general public or any mem­
bers thereof against the dangers involved in 
any apprehended attack by land, sea or air, 
or 'with a view to acquainting the general 
public or any members thereof with the 
action to betaken in such an emergency, by 
order specify the action to be taken by any 
person or authority on such occasions a.s 
may be specified.”

The 21s.t September 1040.
No. 532-O.B./4Q.—In exercise 

powers conferred by section 2 of the Defence*

and any ves el in respect of which a licence 
granted under the provisions of this Order 
i-j in force shall comply with any directions * 
given on behalf of the Central Government 
as to the ports to which and the routes by 
which the vessel is to proceed for any 
particular purposes.

E. G. E. LEADBITTEB.
Treaties (War).

The 19th September 1040.
No. 74 (Ifi)-Tr. (\V)/39.—In exercise of 

the powers conferred by sub-rule (7) of rule 
114 of the Defence of India Buies, the

of the
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0f India Act, 1939 (XXXV of jy^yx n 
Central Government is pleased to dhS! 
that the following further amendments 
shall be made in the Defence of India Buies
namely — ’

In the said Buies,

(1) after sub-rule (2) of rule 
following sub-rule shall be i 
namely :—

“ ^e Central Government may by 
order require the owner, or the person 
having the management, of any vessel 
Registered in British India to furnish to 
such authority as may be specified in the 
order such information in his possession 
relating to the vessel or to things on board 
the vessel (being information which may 
resonably be required of him in connexion 
with the execution of this rule) as may be 
so specified ”

(2) after sub-rule (3) of rule 72, the 
following sub-rule shall be inserted, 
namely :—

r—
(4) for sub-rule (3) of Buie 79

sub-rule shall be ’
“ (3) The Central 

order_

. the follow- 
substituted namely’_

Government may by

(0) r$Ulre tl}Q 0wiicr cr the occupier 
f any bnd t0 farni3h to guch

authority as may be specified in 
the order such information in his 
possession relating to the land 
(being information which roav 
reasonably be required of him in 
connexion with the execution of 
this rule) as may be so specified ; 

(b) direct that the

GC the 
inserted,

owner or occupier of 
any land shall not without the 
permissou. of the Central Govern­
ment, dispose of the land or of 
any interest therein till the expiry 
of such period a3 may be specified 
in tho order.”

(o) after sub-iulo (3) of rule 83, the 
following sub-rule 
namely:—

shall be inserted,

“ (3a) Tho Central Government may, 
with a view to the requisitioning of any 
animal, product, article or thing, or the 
determining of the price of any animal, 
product, article or thing which has been 
requisitioned, by order—

(a) require any person to furnish
to such authority as may bo speci­
fied in the order such information 
in his possession relating to the 
animal, product, article cr thing 
as may be so specified ;

(b) direct that the owner, or person
in possession, of the animal product, 
article or thing shall not, without 
the permission of the Central 
Government dispose;o'f it till the 
expiry of such period, as may bo 
specified in the order.”

(G) after rule 117, the following rule shall 
be iuserted, namely

“ (3a) The . Central Government may by 
order require the owner, or the person 
having the management of any such 
air-craft cr thing as is referred to in sub- 
rule (I) to furnish to such authority as may 
be specified in the order such information 
in his possession relating to the said air-craft 
or thing (being information which may 
reasonably be required of him in connexion 
with the execution of this rule) as may be 

, so specified”.
(3) after sub-rule (2) of the rule 76, tho 

sub-rule shall be inserted,following 
namely : •—

“ [2a) The Central Government or the 
Provincial Government may by order—

(a) require tho owner or occupier of 
any building, part of a build- 
ins or other premises to iurnisn 
to3'such authority as may1 be 

' fled-in the order such informa­
tion in his possession relating to
the building, part of a building 
or other . premises, or to» sIf

°< ‘ki‘ ™k> 
be so specified ,

is«< Power to require 117A. (I) Where any person
production of required by or under any of
books e c ttee Rules to mako any St?dooks, mont oc Iurnisll any information

to any authority, that authority
may be older, with a view to
verifying the statement made
or the information furnished
by such person, farther require
him to produco any books,
accounts or other documents
relating thereto which may be
in his possession cr undci his 
control.

(2) If any person fails to produce 
' any books, accounts or other 

documents in compliance with 
an order made under sub-rule 
(2), ho shall be punishablo with 
imprisonment for a term which 
may extend to three years and
S also be hable to fine.

spec

as may

*• bs'F-S?*of tho Centfid t as the
P,OT - *&&&

fixtures

or the

21st September 1010. 
n . -p /in_In exercise cf the

No. 570;Oiybv ;oC iou 2 of tho Defence 
powers conferred by of 193D), he

Siml'J, tliecase may 
ding, part of a
premises, or of ^ things 
tings, furniture or g £ B„ch 
therein, UU the ft in 
period as may be sp- 
order.1'

fib-

tho
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that the following further amendments shall 
be made in the National Service (Technical 
Personnel) Pules, 1940, namely:—

I. In the said Pules —
(1) for the proviso to sub-rule m 0j

rule 4, the following proviso stall 
be substituted, namely:—

<* Provided that in the case of un­
employed technical personnel or 
personnel who are to be taken 
into employment in the national 
service in a factory in which 
they are already employed 
a Tribunal may dispense with 
the holding of a 
enquiry. ”

(2) in rule 11, for the word, brackets
and figure “ sub-section (5) ” the 
word, bracket and figuie “sub 
tion (4) '* shall be substituted ;

(3) in sub-rule (1) of rule 12, for the 
figure8”, the figure “ 7 ” shall 
be substituted ; and

(4) for rule 18, tho following shall be
substituted, namely :—

“18. Before passing au order under 
sub-section (1) or (2) of sec­
tion 10, the Central Govern­
ment may, if it considers it 
necessary so to do, direct the 
local Tribunal to hold a sum­
mary enquiry, and thereupon 
the Tribunal shall hold such 
enquiry in accordance, as near 
as may bo, with the provisions 
of sub-rules (7) and (2) of rule 4 
and submit a report to the 
Central Government. ”

II. In the Forms set out in the Appen­
dix to the said Pules—

(1) in paragraph 2 of Form C, for the 
figures and word “ 7 and 9 ’, the 
figures, letter and word “ 7, 7 A and 
9” shall be substituted; and

(2) in Form G—

tho following further amendment shall be 
made in tho Defence of India Pules,
namely:—

In rule 81 of the said Pules, after clause 
(a) cf sub-rule (5), the following clause shall 
be inserted, namely:—

“ (aa) for controlling the rates at which
Britishany vessel registered in 

India may be hired and the rates 
at which persons or goods may be 
carried in or on any such vessel;

Simla, the 21st September 1940.
No. 569-0.R./40.—In exercise of the 

powers conferred bv section 2 of the Defence 
cf India Act, 1939 (XXXV of 1939), the 
Central Government is pleased to direct that 
the following further amendment shall be 
made in the Defence of India Pules, 
namely :—

In rulo 113 A of the said Buies.—

summary

-sec-

1. In clause (.;) of sub-rule (9) after the 
words “ agent of the firm ” the following 
words shall be inserted, namely:—

“and, subject only to such restrictions 
as the Central Government may 
impose, shall have in relation to 
the management of the affairs of 
the fiim all such powers and 
authority as the firm itself would 
have if it were not an enemy 
firm. ”

2. After sub-rule (3) the following sub-rule 
shail be added, namely:—

“ (4) The provisions of this rule shall 
apply also in relation to a body of 
persons, whether incorporate or 
unincorporate, which is an enemy 
as defined in rule 97 and which is 
cr. at any time subsequent to the 
2nd September 1939, was carrying 
on business in British India, as 
they apply in relation to an enemy 
firm. ”

A. deC. WILLIAMS, 
Secij. to the Govt. of India.

The IStli September 1940.
No. T. P.-3—In exercise of the powers 

coufeired by section 5 of the National Service 
(Technical Personnel) Ordinance, 1949 
(No. 11 of 1949), the Central Government 
is pleased to direct that the following 
amendment shall be made in the Notifica­
tion of the Government of India in the 
Department c-f Labour, No. T.B..3, dated 
the I6th August 1940, namely:—

In the said Notification, for the words 
“Province of Sind”, tho words “Provinces 
• *f Sind and British Baluchistan” shall be 
substituted.

(a) for the words and figures “pro­
visions of Section 13”, the 
words, brackets and figures 
“ provisions of sub-sections (1), 
(2) and (3) of section 13” shall 
be substituted;

(b) in sub-section (Z) of section 13 
as reproduced, for the words 
“this section”, the words, 
brackets and figures “ sub-sec­
tions (I), (2) and (3) of this 
section” shall be substituted;
and

(c) in sub-section (3) of section 13 
as reproduced, for the words 
“shall discharge”, the words 
“shail save as may be otherwise 
prescribed discharge” shail be 
substituted.

The 19th September 19401
No. T.P.-2.—In exercise of the powers

conferred by section 19 of the National 
Service (Technical Personnel) Ordinance, 
1940 (Ordinance No. II of 1940), the 
Central Government is pleased to direct

H. TUFNELL-BAPRETT, 
Secy, to the Govt. of India.

CUilACK. 1 rented and Pullishcdby C. R. Baltcrsby, Supervenient, Govt, Press, O.G. 28—320 8 10-13-10,


